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& W) T3 faud afmse - o - gy Afrede, gfimraus
U@ /Y OFFICE OF THE DEPUTY COM MISSIONER - CUM -
N DISTRICT MAGISTRATE, HOSHIARPUR

DRA (M) Branch

To,
Hon'ble National Green Tribunal,
Principal Bench,
New Delhi

Nolyb} & /DRA(M&T), Dated: ~ M\g }52:2 -.

SUBJECT: Original Application No0.811/2022- Tarsem Singh PathaniaVs.
State of Punjab

Reference:  Order of Hon'ble NGT Principal Bench, New Delhi (Court No. 1) dated
25.07.2023 in the above matter.

With reference to the above matter, it is submitted that in compliance of
your Order dated 05.01.2023, the undersigned constituted a four (04)-member
Committee under Sub-Divisional Magistrate (SDM), Hoshiarpur to inquire & submit
report into the complaint dated 22.06.2022 of Mr. Tarsem Singh Pathania, resident of
Village Mehlanwali, Tehsil & District Hoshiarpur alleging illegal excavation of sand &
clay by Yashpal Gupta (M/s Billa Brick Industries, Village Bassi Hast Khan) from the
areas of Village Mehlanwali, Village Anandgarh and Village Bassi Hast Khan. The other
three (03) members of the above-said Committee were Environmental Engineer, Punjab
Pollution Control Board (PPCB), Hoshiarpur; XEN, Drainage-cum-District Mining
Officer (DMO), Hoshiarpur; and District Food and Supplies Controller (DFSC),
Hoshiarpur.

The report of this four (04)-member Committee was forwarded by SDM,
Hoshiarpur vide his letter bearing No. 454/ MC dated 07.03.2023. Copy of the report of
the Committee is annexed herewith as Annexure-l as per which the Committee
members inspected the spot of the alleged illegal mining on 23.02.2023. From the
complainant's side, Satpal Singh s/o Harbans Lal r/o Village Nandgarh, Post Office
Mehlanwali, and the respondent Yashpal Gupta s/o Hans Raj r/o House No. 253,
GaliNo. 4, Shalimar Nagar, Hoshiarpur, accompanied the Committee members during

the visit.

The statement of Yashpal Gupta s/o Mr. Hans Raj was recorded, who
stated in his written statement that he has about 20 acres of land in Village Mehlanwali
and Village Bassi Hast Khan, out of which he is using about 15 acres for making bricks.
He stated in his written statement that about 8 feet of earth has been excavated on the
Southern side in addition to about 4 feet of earth on the Northern side, and further that
about 5 feet earth on the Western side was excavated 20 years ago. He added that nis
Brick Kiln is about 32-34 years old and that the concerned department viz. Food & Civil
Supplies Department has been checking his Brick Kiln regularly from time to time but
he does not remember when was the last inspection done. He got to know only three
(03) months ago that not more than five (05) feet earth is to be dug out. He further
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stated that he knows that it is necessary to take NOC and that he has taken NOC from
the concerned Mining Officer. An inspection was done by the Mining Department last
ted in his written statement that the soil is excavated by leaving one (01)
the boundary of his land, so that the land of the adjoining
in. The Chakotedar (lessee) of the complainant's land alleged at
(01) Karam wide strip along the side
land. The complainant's representative further alleged

has illegally occupied the Rasta while the BKO
nt's representative, and

year. He adc
Karmn wide strip along,
landowner does not cave
the spot that the said Brick Kiln has not left one
abutting his (i.e. complainant's)
that the Brick Kiln Owner (BKO)
countered that there is no such Rasta as alleged by the complaina
further that whether or not there was a Rasta can only be found out by way of

demarcation. The BKO added that if the Department imposes any royalty/ penalty for

mining of earth, he will be bound to pay the same.

Satpal Singh s/o Harbans Lal r/o

The complainant's representative,
tatement that the

Village Anandgarh, Post Office Mehlanwali stated in his written s
complaint made by the complainant, Tarsem Singh Pathania to the Hon'bleNational
Green Tribunal (NGT) regarding illegal mining of earth is completely true. He also
stated that he has come present on the behalf of the complainant and that he has been
cultivating the said land, which is owned by the complainant, since the past 25 years.
He alleged that Yashpal Gupta, owner of M/s Billa Bricks, has excavated 15-20 feet of
earth using JCB and Tractor, due to which he fears erosion of complainant‘s land. He
added that the area, from which the earth has been excavated, borders a Choe (seasonal

rivulet), and prayed for action in this regard. He further alleged that the Rasta, which
been excavated/mined by the complainant, and that

passes through his land, has also
action regarding this act of the Brick Kiln Owner (BKO) should also be taken.

The Committee; in its report, further stated that the Sub-Divisional Officer
(SDO), Nasrala Choe Sub-Division (Miru'rng-), Hoshiarpur, vide his office letter bearing
No. 221-22/1-M dated 27.02.2023, has reported that it has been found during the
inspection carried out by the members of the Committee constituted by the Deputy
Commissioner, Hoshiarpur that illegal mining has been done at the spot. The SDO has
2dded that he was directed to assess the quantity of the earth that has been illegally-
mined, and, as per the assessment made, it is about 1,40,356 MT. The SDO has further
reported that no identified Choe is passing through the concerned place i.e. the said spot
where the inspection was made. He has added in his report that the said area being
Kandi Area (i.e. Shivalik foothills), the flowing rain-water makes creeks in these villages,
but reiterated that there is no identified Choe in this place.

As per the report of Circle Revenue Patwari, the Rasta (passage)
mentioned in the complaint is in Khasra No. 514 (02Kanal-18 Marla). As per the
Ownership Column of the revenue record (i.e. the Jamabandi or the Record of Rights), it
is recorded as Mushtarka Maalkaan, while in the Cultivation Column, it is recorded as
Sareaam. The Circle Revenue Patwari has further reported that, at the spot, Pathers
(unburnt i.e. Kachi bricks) were found laid in the said Khasra Number.

The Committee in its report, which has been signed by all the four ((4)
Committee members, has averred that in light of the above-said spot visit, statements
recorded, report of the Mining Department and the Circle Revenue Officer, it is clear
that Yashpal Gupta, the owner of M/s Billa Brick Kiln, has illegally excavated sand and
earth from 15-20 acres of land owned by him in the past several years. Due to the hilly
nature of this area, the terrain is undulating at many places. 'I"h-v BKO has L‘X&'El\-'&'llt‘;'l



about 10 feet sand/ earth at many places whit} at some places, he h

) as excavated about 4-
5 teet. The Committee took report from

: the Mining Department, which has assessed
that about 1,40,356 MT of earth has been illegally excavated/ mined from the said area

The Mining Department has further reported there is no identified Choe
through the concerned place i.e. the said spot where the inspection was made.
per the report of the Circle Revenue Patwari, Kimsra No. 514 measu
Marla Gair Mumkin Rasta, which as per the rev
the Ownership Column and Sareaam as pe

passing
Also, as
ring 02 Kanal-18
enue record is Mushtarka Malkanas per

. s r the Cultivation Column but there is no
physical Rasla in existence at the spot because of illegal mining having been done there.

The Mining Department has got an FIR lodged against the said Brick Kiln Owner (BKO)

under Section 80 of the Punjab Mineral Act, 2013 for doing illegal sand/earth mining at
the spot (copy enclosed as Annexure-2),

Also, the XEN (Drainage)-cum-District Mining Officer (DMO),
Hoshiarpur Drainage Division, Hoshiarpur, vide his letter bearing no. 1847 /M.Notice
dated 22.05.2023 (copy enclosed as Annexure-3) to the District Collector, Hoshiarpur,
requested for effecting recovery of Rs. 1,02,81,077/-, which is the royalty / penalty
assessed by the Mining Department for the 140356 MT of earth illegally
excavated/mined from the said area, from Yashpal Gupta, the owner of M/s Billa Brick
Industry B.K.O.No.114H,Village Bassi Hast Khan, District Hoshiarpur as Arrears of
Land Revenue. In response to DMO, Hoshiarpur's letter dated 22.05.2023, the Collector,
Hoshiarpur, vide RC No. 38-M.H. dated 16.06.2023, issued the necessary permission,

and directed the concerned Circle Revenue Officer for recovering the said amount as
Arrears of Land Revenue from Yashpal Gupta, BKO.

The concerned Circle Revenue Officer viz. Naib-Tehsildar,
Hoshiarpur, vide his letter bearing No. 515/ TRAM-2 dated 10.08.2023 to the DC Office,
Hoshiarpur (copy annexed as Annexure-4), has informed that the said Recovery Notice
has been served upon the said Brick Kiln Owner (BKO) namely Yashpal Gupta but no
amount has been deposited by him till date. The Naib-Tehsildar, Hoshiarpur has
further stated in his letter that the details of the property of the Brick Kiln Owner (BKO)

have been sought from the Halka Patwari after receipt of which the process of Kurki of
BKO's property shall be initiated.

The above report, along with requisite enclosures, is submitted for your
kind consideration and perusal, please.

Enclosures: As Above \ &
(Annexures 1 to 4) \')ﬁ
Deputy' C isstoner,

Hoshiarpur
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ANKERORC-2
;" N C. R Binta it nig o
f LLF -1 ieeftas sat argy -l
FIRST INFORMATION REPORT
(Under Section 164 Cr.p ¢ )
(’){'.‘\'H Hya! f‘dlld( )
(wd 154 vz lafany afirar o gy )
oidd PS8 ) Year 20273
[)‘lh”“}- b 1SH|A'\IP{H{ l'HI_\ | } %‘ADAR F'(JSHlARpLJH (FpT 3 J :
: (s
FIR NO 0035 Date and Time of FIR 01/03/2023 1915 hrs
(R, et o F): (M. nre) oy A ECICR ERIIDY
5 S.No Acls Sections
T A E) (3Es) (wrare)
1 MINES AND MINERALS (DEVELOPMENT 21(1)
AND REGULATION) ACT, 1957
3 (a)Occurrence of offence (ruaru & wewr);
1 Day(l¥®): Wednesday Date From 01/03/2023 Date To 01/03/2023
Time Period P 3 Time From _ Time To
ahar € : 15.00 h 1
(FH Hmpe): ’ (FH ) s (RH 3a): Bk
[Infarmation received at P.S, Date Time
{m..a.!'* P st ipua de ot (A md HHT): (MH1). 01/0312023 (RHT) 1840 hrs
LGeneral Diary Reference Entry Nao. Date & Time

039

(L i s
(B3 HY Hegd) .

(YPendt w):
4. Type of Information (mrzardt ¢ famu): Written
5. Place of Occurrence (west s ¥

1.(a) Direction and distance from P.S.

N (eE 3 edl w3 fem):
{b)Address(u3'): BASSI HASAT KHAN
(CIn case, outside the limit of this Police Station, then
) (733 s #hir 3 w139 J 31)

Name of P.8

(2'Z = mw)

EAST, 8 Km(s)

District(State)
(s (aw ) )

(3T w3 mn)

01/03/2023 18 50 21 frs

Beat No.
(dte /) -
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L, N.C R B/m5 i) nog o
/f 1 F -1 aaftfas 29t 2y -

/ Coml-ﬂamam [ informant (arfeaaddr Hasdda’)
' {a',Namel?.'H ): MANPREET SINGH

f LmFaLher‘s:'l\rk:ﬂ.her'sfHusband's Name (fuzr gt [ udl e
f Date/Year of Birth

| () (wen 3FRIATE):
(e)uID No(@nmet#l 7. )
(f) Passport No. (WAdEe &.):

1993 (d)Nationality(Frrzdiarar)INDIA

Date of Issue Place of Issue
(ardt gz &1 Pl (vt @95 BT HES
(g)ld details (Ralion Card,Voler ID Card,Passport,UID No. Driving License, PAN)
S.No Id Type 'ld Number

(B &) (ugrE UFa A farn ) (UBTE &)
(hOccupation (fa31)
(1 Address(u3"):

'SNo. Address Type Address
C(edtE) (U3 € faEm) () . U
1 |Present Address  JUNIOR ENGINEER, CUM MINING INSP, UNKNOWN, NASRALA CHO

; ISUB DIVISON HPR , SADAR HOSHIARPUR, HOSHIARPUR PUNJAB.
; INDIA

2 |Permanent Address JUNIOR ENGINEER, CUM MINING INSP, UNKNOWN. NASRALA CHO
SUB DIVISON HPR , SADAR HOSHIARPUR, HOSHIARPUR, PUNJAS.
INDIA

] Phone number " Mobile (s
U setiza 7). z):

Details of known/suspected/unknown accused with full particulars
7 (efsedlmfames wgan e ud $o Rfa3 egsn )

Accused More Than(fea 3 2u wuandi & fasdl):

S No Name Alias Relative's Name “Address
(891 &) (&™) (Buan (fam3e = 3™) (u3zm)
1 NARINDER SINGH Father:SARWAN SINGH 1. Bassi Hasat Knan SADAR
| | ' HOSHIARPUR, HOSHIARPUR,
_ PUNJAB INDIA
2 UNKNOWN ' 1. UNKNOWN UNKNOWN
' ISADAR HOSHIARPUR,

HOSHIARPUR PUNJAB,INDIA

8 Reasons lor delday in reporting by the complainant/informant
(et aynasyc o adt fogae odft e ean garf@s v ags):

U Particulars of properties ol interest (Altach separate sheel, if necessary)
{H:{ﬁ"' E ”J‘:t'.:‘”-"_! i ""!'I'”L‘[ ‘_"_“ﬂ Jd L3 ?T:\_” ':ﬂ.'" |')‘1“ (JJHI

l o ,Property Category Property Type (#'fvere Description ‘Value(in Rs/-)

(b A aget ) I fam ) (Ruz) (TR (& 9))

I AUTOMOBILES AND Traclor o v weaT
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e N.C.R.BM&H w7
LLF-- | I8ehfge Fe e -
|855FE*armm‘lw
__|OTHERS SR [ Fm s |

| |JCB H'FﬁE}{Ta?nyre r— e
JAUTOMOBILES AND Mobﬂe Loader/Excavator/ Mounled Excavator |

Total value of property stolen(In Rs/-) e
10 (gt 38 afewre & s vim( g fow ) ):

Inquest Report / U.D. case No., if any (3231H fotge / u. 9
Nygoe o, 733 34 §3):

S.No. ':UIDB Number
(BA 7.) (7. .yzae /)

12 First Information contents (Altach separate sheet, if necessary)
(ufod] waardl miadl (3 agdl 3 31 Judl e 3 33)):
Faum2 #Ed SP/1 it 01/03/2023 35 1 niers o Aed aftmimays, femm - s HiTeersl w3
aHi I8 W ¥ 39 S Set ofe sea wrefear med, Guaws el @ wy i vt 5 et 3
mR 131 01/03/2023 ¥ fors aramaa 3 fs wrft om3 ot w3 wiverersl 33 et & de aad
feart € Redl fRerfes yuz 36 fans areedt e 32 7 7 3 ugfow fansh 839% Long
31486867 , Lat 76.0044315 /, Wa 3 Suz &% wirfenr fa g 29azs miz zast 1 fa it o
34 3¢ Hl §o vl i 7 ot i €93 23aee st € TEw 3 wE IB A v, Fm 28 R
<8 0 Tdac 2ad! 3 dfemn 7' fogr /it 31 63 wan 3 & ot v fEw At wifte A e
Fw= =t | for AL S 3 9ma <8 R wifts 9tz 3 mar 3 48 3 Tae I o, 893 2¥aew
ZTE @ B TB iU FH Ffove fHw U39 reee fifu =i s oft oz w I oo, O S8
ohimr famp f3 @0% 5 fon &t 3 §id &t vordt s fom 2 St gt 3 8 3 ot v
S A5 o Somft unf ot | faeht et 9 w2 e 10 22 w3 Y w2 e 4 S e
T 72 32 e wws s 5 o wie St 3 ot w3 e s s st s, fam e 3
fow wdter 123 7 1 el ot 38 foe godr 7 odtvr O 13 3 foit @ ot €8 g6
ugfife nife Wighn &d1 gaeton fame, 19 3 33 905 ¥ 999" I6 TN &M J - 1. 2393e-
za# e Swaraj 855-FE w3 Za®! da &5/ate EN No. 47.5011/SBM27353 Chassis
No. MBNBGSSAELCM05279 , 2. Tyre Mounted Excavator Haa Terex TLB8445 Far
feriatst Sr No. SC12AQ-11-8-844-5982 fa€ 7 €33 mar 3 74} Wr3a" e Hreffsar a@e 38
% ¥ s i W odl f, 7 Gz 2 fegu wifsa e 1957 ¥ war 24(1) 3fo3 v gl
mﬁmﬁmmmmmémmmmﬂwmmm
S ﬁ, SD/- Manpre: 3 Singh 01/03/2023 Junior Engineer-Cum-Mining Inspector Mining'
b ; - nf 5 AS| HITE AS| gnfdes urs fifw 747, AS| 395 &8
Juni neerCmaning Inspector sHaTET W HE-
L EEBSPI‘[ﬂ{EﬂOH%!Z@Z&mW
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N.C.R.B/R5 i g
.1 F .-l jedftfas 3zt gan -l

f R T Gt a3 38/afh: gg va feue ASIum w7 gt 3 | 738 9 UF g

| aqdn fegE fEst gt 3|

[ e 5w 40 e 01:03-2023 AL 07.15 PM

[ sion taken - Since the above information reveals commission of offence(s) u/s as mentioned at
'J 13'?,{11;1 - Qudaz mEadt 318 uF I8 J fa niudw ads e Ifla . 5 2 . Y e g @ 3fgz

(e :

1\Registered the case and took up the investigation (37 vaw 13" far mT UzTT T B
ll \\ o

or (¥7)
, Directed (Name of 1.O.) SEWA DASS Rank o) (Assisisrit Subsinspeston)
\»h;ﬁ_}p“ wigadl o7 a0 ), (MTeT):
No(). 864/HPR to take up the Investigation (& 379 mu wR 82 B fsgur oz faw) or

Refused invesligalion due lo
\ (fqw wras wod faara AtF)
or (fead'd dds ¥ g | ')
(4)Transferred to P . S.(g7=7): . District (frz):
on point of jurisdiction (Jeget am@s) .
F I.R.read over to the complainant/informant, admitted to be correctly recorded and a copy given
(frafesassmusass & yahat ug @ vee aet madt waw Ifewr Wianr w3 g st wes fafessss .3

ROAC (w3 ¥ )

Signature/Thumb impression of the complainant / Signature of Officer in charge

14 miormanl (1"13'11'"‘-_'.,' 1 DHAEEII O JRING J,Ma_l—a Police Statmn(m?u 157_3} g C;;j-g.‘,aw}
Da i = ' o

15 le and lime of dispalch to the court Name(s™): Jaswinder Kuamr

(M3 &y un J4d% i gdlag =
) Rank (mJer). AS| (Assistant Sub-Inspectar

No(¥.): 1399/HPR
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N.C R.B/AE #t g ot
LLF -1 Ratgs st 2w

Liachment 10 HEMm af First Information Report (We® qaa! fadge & wv 7 ABasa)
woical features, deformities and other delails of the suspect/accused:(If known/seen )

L ot ndtaa femma fea w3 Ja 9e (A9 Tfag/fmn famn ))

i
1i

sNo.  Sex DZIB:Y{“' of  Bulld Height(cms) Complexion Identification Mark(s)
s#s) (f8a) Irh(A&H (gzTee Fe(A. '- re Py
B s ) (F=(RAY) (37) (vzrz i)
1 2 3 4 5 | 6 7
Male B ' o
2 Male
Deformiies/ Peculiantes Teelh Hair Eyes Habit(s) Dress Habit(s
(feara / feumar) {‘-_1;1] (Qrg) (I“'Ht) (nrraT) (e
8 9 10 | 11 12 13

Language Others
/Dialect ~ Burn Mark Leucoder  Mole Scar Taltoo ()
(@wast) (2 I E ma o (aIE) (FEN) (@ 32 @)

fER™) (g 3a)
14 15 16 17 18 19 20

These fields will be entered only if complainantinformant gives an

the suspecl/accused
Mo uaa 4ed wdel 19 eEd Jad rarfesadst

y ong or more particulars aboul

¥

1

| ne& Ad3 HEl [ HEWH @ o 3t fog o gu weardt feer 3 )
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197 [ 772l

. "ﬁ-rr"i' FrAtE IS fsa™R-3H-
A fER nERd,

f nmua' w (RaTR HES,
afi S oraud |

afrmraud |

grfewdl, Fraae 3 AR
frapumit TR RS9 qu@) € IS

uaas fzfy ¢ AuO frg mnd

2z @@s B fausS gt e A

{ U”l \.'.l I
o \

& gz 1,02.80 wrin-
31 tr:rd gdftnra Me X

1l ArElEELEL axt 3
Sy el TS MEEL

8.

/ HHF;;H’Q‘E_.."_}.)

p

t‘??/ e roxdg

( ”'\Ju n %1 ﬂl;l.i \.' |

NG« QA WIS W

Js st spradtony unit

que)) @ e o T S R

i i::,fi;
(o Yashpal Gupta. Owner of Billa Bricks [ndustrics, B3RO No. 11 411
Residence Village Bassi Hast Khan. Distt, Hoshiarpur
st o fa fem vt n'atl"r figiy T nES3 frg @¥l q92 S wat A T
. g @ foargs MENT fom @l vy &gt et 3 frxt O fx adie 3 m.:'m RSN
P oyass AEST 11-04-2023 gt MAA gt &t famr fm o &2 BN IR IURIO, sl
= Hv AR 5\ 5aSt @t 7 3 fx v Tl yeifede ai’mﬂwﬂ glimauy S R N
T R E! Gz THH f##06. & 0542 w3 THte 9B OXII-00- 2 o000 NON
CERROUS MINING AND ME lm LURGICAL INDUSTRIES 102 MINERAL un\uaauw (AEH
LENT & ROYAL Ty e A HaTg R Fas o fauds! REUR RN
oy AR HEAa |
o> . .
et 2 “ﬁi‘m‘t el (RN
g Pk R IR AN
giiparuud NI LR IE N

'32, M X\ d_‘-t(& 9_@.“_.;11 LAY 'lﬁ"\)i‘\'llldl Py

f'-!'::;'.‘.-"',l\:'un i |“|\ut | and -

e ahpect i the "l“"th‘l’"-"'“ tat theaet 4

Loty cradrs QU o ader v snted '“‘."""'-": wny
Cantt o commpeten ULt sdhenon. =
iy
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i (See Rulg 60)
Certificate

In exercise of the powers Conferred by the mile 80 of the Punjab Minor Mineral Rules,
{4 1o with Punjab Government order No. G.8.R. 14/C A 67/1957/Ss15 and 23-C/2013 dated & March

014

g

|, Sartaj Singh Randhawa, Executive Engineer/Orainage- Cum- District Mining Officer,
ehiarpur Drainage Division, Hoshiarpur hereby cerlify that 2 sum of Rs, 1,02,81,077/- (Rs. One Crores
v Lac Eighty One Thousand Seventy Seven only ) is racoverable from the following persons as arrear
(| and revenue on account of the following Mining Dues.

2 Yashpal Gupta, Owner of Billa Bricks Industries, BKO No. 114H
Residence Village Bassi Hast Khan, Distt, Hoshiarpur

Mining Dues
1) Royalty/Recovery 'Rs, 1,02,81,077/-

J)Suface Rent
7) Contract Money :

e

- Rs. Rs. 1,02,81,077/- (Rs. One Crores
Two Lac Eighty One Thousand Seventy
Seven only) )

Tetal

Place- Hoshiarpur.
Dale W
Ex=Zutive Engineer/Drainage —cum-

Distt. Mining Officer,
Hoshiarpur Drainage Division,

Hoshiarpur. C\?.a
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fauct afHmeg,
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<HE d HESA I 1,02,81.077/7 qug it Feted i wE TS
sy v e St figHed!, #1985 11, Wrg T filg gA IR ¥,
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o HRE & 1 W <A fig Wi gEs o,

gfrmraud U 35 3 wEh Ferfowr TEE aF HESA I 1,02,81,077/- que yu3
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(Section 68 of Punjab Land Revenue Act, 1887)

&: 4 7. /TRAM-IL(SR) ﬁré’t:..;.&f..c.c}.‘l.z

Yashpal Gupta,

Owner of Billa Bricks industries
Residence of Village Bassi Hast Khan
hoshiarpur.

(T e

ghmraud )

@a@&?@éfﬁ?émﬁ?é@ﬁgw, 1387 & " 68 wits foR Sfer
o3 f3aed! (Writ of Demand) % BfU3 a3 Arer I Hewd! faudt afiraa, gimayd
12 foaegt an & 38-9hig Kt 1670672023 T B9 U™ 1,02,81,077/- JUB &
faﬁqaérégana@amfaaaaﬂmfaa@&wwé1sfez'sr~_rrm{*ﬁf31ﬁfe*élaaw
& ;wﬁ@gzetg'aséf@‘awﬁtmﬁ??ﬁsé@fﬁgﬂa? 1887 wilts FIE
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